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Manoj Kumar Aggarwal (Accountant Member)

1. At the time of hearing, Ld. AR placed on record a letter dated
07.04.2024 and submitted that the assessee has already paid tax
demand of Rs.14.28 Lacs and applied for immunity from penalty.
Accordingly, the assessee seeks withdrawal of the appeal. The revenue

did not object to the same.



2. Inthe result, the appeal stand dismissed as withdrawn.

Order pronounced on 7" May, 2024
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